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Shri Joachim Alvs : But this is a 
welfare State.

Companies

*1149, Dr. J. N. Par«kh : Will the 
Minirter of Finance be pleased to state:

(a) whether it is a fact that Govern
ment are insisting that companies should 
charge premium from their sharehcIJers 
for extra capital requirement of the com
panies for their expansion orogrammei

(b) whether it is also a fact that 
'Government have put restrictions on 
declaration of dividend by certain 
companies even though it is possible 
to declare more dividend looking to their 
Balance Sheets; and

(c) if so, the reasons for it?

The Minister of Revenue and Civil 
Expenditure ( Shri M. C. Shah ) :
<a) Ordinarily no, Sir. But as a general 
rule, when sanction of Government is 
required to the issue of additional shares 
by established comoanies, Government 
are naturally anxious to ensure that tne 
price at which such additional shares are 
issued is fixed at a figure, which may be 
considered fair and reasonable, having 
regard to the value of the equity which 
-the shares represent.

(b) No. As a general rule, no restric
tions are imposed on the declaration of 
dividend by companies.

(c) Does not arise.

Shri J, N. Parekh i May I know 
if the Tata Iron and Steel Company has 
been asked to issue shares at a premium 
and what is the reaction of that company ?

Shri M , C. Shah : The matter is 
4mder consideration and so the question 
does not arise.

Shri J. N. Parekh : May I know 
i f  the Indian Iron and Steel Company----

Mr. Speaker t Let there be no 
questions about individual companies. 
The hon. Member can ask for information 
generally.

Shri !• N. Parekh : May I know 
if the interests of investors are looked after 

Jilong with other matters in deciding the 
matter of restrictions on dividends ?

Shri M. C. Shah : All these factors 
-are tax^a iato corisiJcration.
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Shri Biswas ; I would refer the hon. 
Member to the provisions in the Consti
tution and in the Representation of the 
People Act.

Mr* Speaker : Let us go to the next 
question as these are matters on which 
Parliament itself has cnacted legislation.
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